| TEM NO. 202 COURT NO. 7 SECTION |1 A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).1262-1263/2009

(From the judgenent and order dated 24/09/2008 in CRLRC
No. 1439/ 2005 and CRLRC No. 1440/ 2005 of The HI GH COURT OF MADRAS)

KANNAN Petitioner(s)
VERSUS

SELVAMUTHUKANI Respondent ( s)

(Wth appln(s) for exenption fromfiling OT.,bail and office

report)

WTH SLP(Crl) NO 7924 of 2009

(Wth appln. for exenption fromfiling OT. and bail and office

report)

(For final disposal)

Date: 13/01/2012 These Petitions were called on for hearing today.

CORAM :

HON BLE MR, JUSTI CE AFTAB ALAM
HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI

For Petitioner(s) A.T.M Rangaramanujam Sr. Adv.

M.
M. M A Chi nnasany, Adv.

M. MA. Krishna Morthy, Adv.(NP)
M.

For Respondent (s) Rana Ranjit Singh, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Put up on January 20, 2012.

(Neetu Khaj uria) (Sneh Bal a Mehra)
Sr.P. A Court Master



